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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
DA PRINCIPAL BENCH, NEW DELHI.

 Regn.No.(1). mmo/as SR f‘i"'-"Date‘of'ldeciéi°n27€o05’-9-'_’4o‘ﬂ_
L 2 ‘oA'496/89 - . . .
(1) OA 2220/88 . _ | ,
| ‘Shri Mano§ Kumex & Others ' weApplicents
i Vse - ) - _ o
WO & Others ST edkespondents
(2) oA 496/89 e e
Shn Subodh Kumax & Others " ‘weApplicant s
. AUnlon of IndJ.a 8. Others o i.'-.(.ReSpo’ndents
For the Applicants in. (.l.) and \ ...Shn JioPly
- {2) above - - o -Verghese, Counsel
For the Respondents in (l) and ' ..Mrs. Avnish

, (2) above | . Ahlawat, Counsel

“The Hon'ble Mr.p K, KARTHA, VICE' GHARIAN(J)

- . The Hon' ble- Mr I.K. RASG)TRA. ADMINIS'IBATIVE MEMBER

1. ‘Whether Reporters of 1oca1 papers may be allowed -
to see the Judgment % : s
2. To- be referred to the Reporters or. not‘? m
JUL DGVENT (om) '

(of the Bench: delivered b (Hon' ble Shr:. P'.KE Kartha,
. J

Vice Chairman ) )

We have heard the learned counsel of both part1es.

'l‘he applicants in these applications were cand:.dates for
'appomtmeut to the post of Constables in the Delhi Police.
': Pursuant to their applicatn.ons, call letters were sent to

| them on var:.ous dates 1n September, .19871. Thereafter. they

were sslected and appointed as Constables and continue_d
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sk r‘im ik

the iupugned order dated 19 04..1988 which was 1ssued

3".':: . I-‘ollom.ng the rat:.o 1n Vmod Kumar s case we set

to work as such till thelr services. were terminated by

p‘urysuance of the proviso to sub--rule (1) of Rule 5

SR C WX \_ ‘- 1o ARG TR TN
(5. 1965. The reason
ﬁ . .i.‘..ﬁ?J o ;r

for temz}pating their services is l:hat they had produced

Jf«lr.n v'ﬁ( «g':-‘ri

'gus reg_nistratlon of the:.r enployment exchange caros. ;
RS R L ,_’ SRV ? «‘3, ,\b?.,_‘ s i L

No show cause notmeLor inqu:Lry was held agamst the

-

’J Nr. '&;ﬁ;i’._i&:(,'

applicants before their sernces were termmated.

o 2{;.-_; _ In a s:.m:.lar case wh:.ch was dec:Lded on 2q.o4.1993

(OA 2113/88 - Shn V:Lnod Kumar VSL. Delh:l. Admmstrauon
Vi Ay ’ J\f

Rasgotra) 5. a s:um.lar inpugled order dated 19.04.1988 had

-been challenged by the applicants. » The 1ssues~of Law and

.'facts in the two appli.cat:ons before us are identical._ ,

’

'.‘asn.de and quash the impugned order of termnatmn dated

xf-“

J

_"19.04.1988 whereby the serv1ces of the applicants havel- been :
o term:Lnated under Rule 5(1) of th«e (I:S(Tenporary Service)
Rules, 1965[. The applicants shall be deemed to be

_ rea.nstated from the date the:.r serv:.ces were termmated and

: they shallz_be entltled to all consequent:.al beneflts. ,
‘41.' The respondents are, however, not precluded from

-takmg appropriate action against the applicants in
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‘There will be no or

of. th:.s order bé
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' PRINCIPAL BENCH NEW DELHI

.Reugn,no'.' 1 OA220/88 B R Dateof dAecision'27f.05:‘,92{. .
o A; ‘0A " 496/89 A - S
(1) AOA 2220/88 o e ey : 4
: Shri Manoj Kumar & Others | ‘seApplicant s
| u.o.r 2 Others S | licdespondents
(2) | 496/89 - R
' B Shn Subodh Kumar 8. Others 'wereApplicant s
Vse

| 4 | .Unioh of Indie &'Others L g.-.(.Respondents
Q. " For the Applicants in (1) and y..Shri JoPe
e A I - :(2) above " °" 'Verghese, Counsel
: . Foxr the. Respondents :i.n (l) and ‘ ..Mrs. Avnish '
,(2) above | Ahlawat, Counsel
- CORAM:- o
- The Hon' ble Mr.p,K, KARTHA, VICE CHARNAN(J)
The Hon' ble Mr.I ,K,- RASG)TRA, AD'AINISIRATIVE MEMBER
: : 1. Whether Reporters of 1oca1 papers may be allowed
A to see the- Judgment % ‘
¢ ) ' 2. To be referred. to the Reporters or not? M

'mDGMENT {ORA) |
(of the Bench delivered by Hont ble Shri P oK Kartha,
_ Vice Cha:.rman(J)) -
We have heard the learned oounse,l of both parties,.
' The.,\applii;.ant,s :m these 'vapplications were oandidates’-fo!r

appointment to the post of. Constables in- the Delhi Police.

@atfy TR
;”\‘toyét eir applicat:.ons. call letters were sent to
gy - ‘9
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- further necessary action as. warranted.

o L There uill be no order as, to costsp

S x.et a copy of‘this order be placed in both the‘

case files. I Cnie e

2'3-.05 1992 -

V{EEK@MR}M J)

CERm‘

B L L1 VTN

ai:c.. -

EB?(WBLTRUECOP

Cem:f, i it
Prmcxp .|

*ative Tribuga] -

2tidkog Houge
Y- .xh

S —- e e sty 2y e e o
: . T e, 2 e oo o
T T s e e "

e e,




